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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 177 of 2021 (SZ)

IN THE MATTER OF :
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“Gravel Mining Mafia Eye Gravel in Mallavally’.
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The Chief Secretary to Government of A.P.
And Ors.s
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STATUS REPORT OF A.P. POLLUTION CONTROL BOARD IN COMPLIANCE
WITH THE HON’BLE NGT ORDER DATED.30.11.2023 IN THE MATTER OF
0.A. NO.177 OF 2021 (SZ) TAKEN UP IN SUO MOTU BY THE HON'BLE
NGT, CHENNAIL

It is to submit that as per the orders of the Hon’ble National Green Tribunal
(NGT) in O.A. No.177 of 2021 (SZ), dated.11.08.2021 a Joint Committee
constituted with the Revenue Divisional Officer, Nuzividu; the Superintending
Engineer, Irrigation Circle, Vijayawada and the Assistant Director of Mines &
Geology, Vijayawada for inspection of the illegal gravel mining at Mallavalii (V),
Bapulapadu (M), Krishna District. The Joint Committee inspected the mining
carrying at Sy.No.11 & 12 of Mallavalli (V), Bapulapadu (M), Krishna District on
03.09.2021 and submitted report to the Hon’ble NGT, Chennai in September,

2021.

2. Subsequently, the Hon’ble Tribunal issued directions to the authorities to
take action against the violators. The District Collector, Krishna District and
the Mining Department are directed to file their independent report on this

matter vide Hon’ble NGT Order dt.13.09.2021.

3.The Hon’ble Tribunal heard the matter on 30.11.2023. The
extract of the order is placed bellow:
1. The learned counsel appearing for the Andhra Pradesh Pollution
Control Board and the Department of Mines and Geology
would submit that she has got certain instructions and seeks time

to file a report.
2. Let the matter be listed on 11.12.2023 for final hearing.

4. In this regard, it is to submit that earlier, the APPCB vide letter dated.
13.05.2022 requested the Deputy Director of Mines & Geology and the
Tahsildar, Bapulapadu Mandal, Krishna District to provide details of mine
lease holders with Lols who involved in the illegal mining activity at Sy.No.11 &
12 of Mallavalli (V), Bapulapadu (M), Krishna District for taking necessary

action.

5 .It is humbly submitted that the APPCB has submitted a status report to the
Hon’ble NGT in O.A. No.177 of 2021 (SZ), vide report dated.16.05.2022

(Annexure-I).

6. Further, it is to submit that the APPCB vide letters dated.30.11.2022 has
again requested the Deputy Director of Mines & Geology and the Tahsildar,
Bapulapadu Mandal, Krishna District to provide details of mine lease holders
with Lols who involved in the illegal mining activity at Sy.No.11 & 12 of
Mallavalli (V), Bapulapadu (M), Krishna District for taking necessary action

(Annexure-II).
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7. It is to submit that the Deputy Director of Mines & Geology, Vijayawada, vide
letter dated.13.12.2022 has forwarded the detailed report of the Assistant
Director of Mines & Geology, Vijayawada. As per the report, excavation of
gravel carried in an extent of 3.41 Acres at Sy.No.11, 12/1A, 12/2A, 12/1B,
12/ 1C of Mallavalli (V), Bapulapadu (M), Krishna District and the total quantity

excavated is 33,778.5 Cu.ms. (Annexure-III).

8. Further, it was informed that the excavation of gravel carried without
permissions from the concerned authorities. The Assistant Director, Mines &
Geology has issued a show cause notice to the land owners for excavation of
gravel without permission from the concerned authorities and the Assistant
Director, Mines & Geology Department, Vijayawada vide notice
dated.28.10.2021 issued demand notice to Sri Chinnala Ganga Raju to pay an
amount of Rs.1,62,81,687/- towards normal Seigniorage fee along with 10
times penalty, DMF and MERIT under Rule 26 of APMMC Rules, 1966.
Further, the Assistant Director, Mines & Geology Department, Vijayawada has
issued a modified demand notice to Sri Chinnala Ganga Raju to pay an amount

of Rs.1,77,48,069/- towards Seigniorage fee.

9. It is to humbly submit that the APPCB has not issued Consent To
Establishment (CTE) and Consent To Operate (CTO) to the gravel mining
carried at Sy.No.11, 12/1A, 12/2A, 12/1B, 12/1C of Mallavalli (V),
Bapulapadu (M), Krishna District, A.P.

10. This report is submitted for kind consideration. The APPCB will abide by all

such directions as the Hon’ble Tribunal may deem fit and appropriate.

Place : Vijayawada

L322 0%:200% Environmerjtal Engineer
APPCB, Regional Office, Vijayawada
ENVIRONMENTAL ENGINEER
A.P.Pollution Control Board
Regional Office, Vijayawada



Item No.16: :
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
(Through Video Conference)
Original Application No. 177 of 2021(SZ)
IN THE MATTER OF:

Tribunal on its own motion SUOMOTU
based on the News item published in Eenadu
Telugu News Paper, Andhra Pradesh,
Krishna District, Amaravathi Edition, dated:
15-07-2021, under the caption “Gravel
Mining Mafia Eye Gravel in Mallavalli”.

And

The Chief Secretary to.Government of A.P.
and Ors.

Date of hearing: 30.11.2023. -

CORAM:

«..Respondent(s)

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Suo Motu.

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R7.
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ORDER

1. The learned counsel appearing for the Andhra Pradesh Pollution
Control Board and the Department of Mines and Geology would
submit that she has got certain instructions and seeks time to file

a report.

2.  Let the matter be listed on 11.12.2023 for final hearing.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

O.A. No.177/2021(SZ)
30th November, 2023. Mn. -
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ANNEXURE -1

BEFORE _THE HON'BLE NATIONAL GREEN TRIBUNAL, SOUTHERN

ZONE,CHENNAI IN COMPLIANCE WITH THE ORDER DATED.17.02.2022 IN O.A.

NO.177 OF 2021 (SZ).

INDEX

S.No.

Particulars

Page Nos.

Report of A.P. Poliution Conirol Board in
compliance with the Hon'ble N.G.T. Order dated.
17.02.2022 in the matter of O.A. No.177 of 2021
(SZ)

2-5

| Copy of the Honble N.G.T. Order dated.

17.02.2022.

6-8 |

Copy of report submitted by the Asst. Director of
Mines & Geology Department, Vijayawada to the
Director, Mines & Geology Department,
Ibrahimpatnam dated.29.10.2021.

9-13

Copies of letters addressed to Dy. Director of ,
Mines & Geology Department, Ibrahimpatnam,
NTR District and Tahasildar, Bapulapadu Village &
Mandal, NTR District.

Date.16.05.2022

14
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ACTION TAKEN REPORT OF A.P. POLLUTION CONTROL BOARD IN
COMPLIANCE WITH THE HON’BLE N.G.T. ORDER DATED. 17.02.2022 IN THE
MATTER OF O.A. NO.177 OF 2021 (SZ) TAKEN UP IN SUO MOTU BY THE
HON'BLE N.G.T., CHENNAI. :

Orders of the Hon’ble National Green Tribunal . '

The Hon’ble N.G.T., Southermn Bench, Chennai in Original Application No.177 of
2021 (SZ) taken up in Suo Motu verses Chief Secretary of State of Andhra
Pradesh vide Order dated.17.02.2022 has directed

“4. It is seen from the District Collector, Krishna District, Andhra Pradesh
as well as the Joint Cormmittee report that certain illfegal excavations were
done and steps will have to be faken against them and certain directions
have been issued by the District Collector, Krishna Disfrict and the Joint
Commiittee to take appropriate action against those individuals, who were
said to have involved in illegal excavation of Gravel in Survey No. 11 & 12
of Mallavalli Village of Bapulapadu Mandal in Krishna District and State of
Andhra Pradesh as per rules.

5.1t is not known as o whether any proceedings have been initiated by the
respective Departments.

6. The District Collector, Krishna District and the Mining Department are
directed to file their independent report regarding the action taken on the
basis for the observations made by the commitfee in this regard.

7.The above officials are directed to submit the report in this regard to this
Tribunal on or before 09.11.2021 by e-filing in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF along with
necessary hardcopies to be produced as per rules.

8.The Regisfry is directed to communicafe this order to the members of
the committee, official respondents including the Chairman, Andhra
Pradesh State Level Environment I[mpact Assessment Authority
(APSEIAA) for their information and also taking steps fo fr.'e their
independent siatement and further report as directed.

The case was oﬁgr’naﬂy posted to 09.11.2021 for appearance of 6"
respondent, completion of pleadings and also for consideration of further
report. Thereafter, the matter has been adjourned from time to time by
successive noftifications and lastly, it was adjourned fo today as per
notification dated 24.01.2022.

Mrs. Maduri Donti Reddy submitted that she is also appearing for
additional 6" respondent as well. So service is complete.

The learned counsel appearing for the respondents wanted some more
time to file the action taken report and they are directed to submit the
further action report to this Tribunal on or before 17.03.2022 by e-filing in
the form of searchable PDF / OCR Support PDF and not in the form of
Image PDF along with necessary hardcopies fo be produced as per rules.

The Registry is directed to communicate this order fo the official
respondents and also to the Chairman, Andhra Pradesh Pollution Control
Board and Andhra Pradesh State Level Environmental Impact
Assessment Authority by e-mail immediately for their information and also
for compliance of the direction.

For consideration of further report, post on 17.03.2022.”

Page 2 of 5



as furnished below:

- Compliance to the Hon’ble N.G.T. directions vide order dated.17.02.2022 is

Sl.No.

Observations made by the Hon’ble
"N.G.T.

Compliance made by the Board.

| As per order dated 13.09.2021, this
Tribunal had considered the report of the
4" respondent date 11.09.2021 along with
the Joint Committee report and extracted
in Para (3) of the order and then passed
the following order:-

4. It is seen from the District Collector,
Krishna District, Andhra Pradesh as well
as the Joint Committee report that certain

will have to be taken against them and
certain directions have been issued by the
District Coliector, Krishna District and the
Joint Commiittee fto take appropriate action
against those individuals, who were said
to have involved in illegal excavation of
Gravel in Survey No. 11 & 12 of Mallavalli
Village of Bapulapadu Mandal in Krishna
District and State of Andhra Pradesh as
per rules.

' 5. It is not known as to whether any
| proceedings have been initiated by the
| respective Departments.

illegal excavations were done and sfeps |.

4. Environmental Engineer, APPCB, RO,
Vijayawada have inspected the mining
area on 04.09.2021 along with the
Revenue officials.

As per this office records, RO,
Vijayawada had not issued CFE / CFO
of the Board to the Gravel mining unit
located at Sy.No. 11 & 12 of Mallavalli
Village of Bapulapadu Mandal in
Krishna District, as required under
Section 25/26 of the Water (Prevention
& Control of Pollution) Act, 1974 and
under Section 21/22 of Air (Prevention
& Control of Pollution) Act, 1981 and
amendments thereof.

As per the report of AD, Mines &
Geology, Vijayawada submitted to the
Director, Mines & Gealogy Department,
Vijayawada, NTR District, a Demand
notice issued to Sri Chinnala Gangaraju
and Sri. Chinnala Narasayya Slo. Sri
Subbaiah to pay an amount of Rs.
1,62,81,687/~ but they failed to recover
penalty, as soon on receipt of information

about descendents of Sri Chinnala
Narasayya S/c. Sri Subbaiah from the
Tahsildar. They will initiate necessary

action (Copy of the report enclosed).

EE, APPCB, RQ, Vijayawada addressed
letters to DD, Mines & Geology
Department, Vijayawada and Tahasildar,
Bapulapadu Mandal, NTR District to
provide details of mine lease holders with
Lols, who involved in the illegal mining
activities at Sy.Nos.11 & 12 of Mallavalli
(V), Bapulapadu (M), NTR District (Old
Krishna District) to initiate necessary action
in compliance with the Hon’ble N.G.T
directions. Copies of letters enclosed for
kind perusal.

Page 3 of 5
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Sk.ho.

Observations made by the Hon’ble
N.G.T.

Compliance made by the Board.

6.The District Collector, Krishna District

and the Mining Department are directed to
file their independent report regarding the
action taken on the basis for the
observations made by the committee in
this regard.

7.The above officials are directed to
submit the report in this regard fo this
Tribunal on or before 09.11.2021 by e-
filing in the form of searchable PDF/OCR
Support PDF and not in the form of Image
PDF along with necessary hardcopies to
be produced as per rules.

8.The Registry is directed fo communicate
this order to the members of the

committee, official respondents including |

the Chairman, Andhra Pradesh State
Level Environment Impact Assessment
Authori (APSEIAA) for their information

and. also faking sfeps fo file their

independent statement and further report
as direcfed”.

The case was originally posted fo
09.11.2021 for appearance of 6"
respondent, completion of pleadings and
also for consideration of further report.
Thereafter, the matter has been adjourned
from time to time by successive
notifications and lastly, it was adjourned to
today as per  nofification dated
24.01.2022.

Mrs. Maduri Donti Reddy submitted that
she is also appearing for additional 6"
respondent as well. So service is
complete.

The leamed counsel appearing for the
respondents wanted some more time to
file the action taken report and they are
directed to submit the further action report
to this Tribunal on or before 17.03.2022 by
e-filing in the form of searchable PDF /
OCR Support PDF and not in the form of
Image PDF along with necessary
hardcopies to be produced as per rules.

The Registry is directed to communicate.
this order to the official respondents and
also to the Chairman, Andhra Pradesh
Pollution Control Board and Andhra
Pradesh State Level Environmental
Impact Assessment Authority by e-mail
immediately for their information and also
for compliance of the direction.

Far consideration of further report, post on
17.03.2022.
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This office addressed letters to the DD, Mines & Geology Department, Vijayawada and
Tahasildar, Bapulapadu Mandal, NTR District to provide details of Mine lease holders
with details of Lols who involved in the illegal mining activities at Sy.Nos.11 & 12 of
Mallavalli (V), Bapulapadu (M), NTR District (Old Krishna District), as this office has not
issued CFE / CFO of the Board to initiate necessary action under the relevant
provisions of Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention &
Control of Pollution) Act, 1981 and amendments thereof, in compliance with the Hon'ble
N.G.T directions.
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ﬁ_. ANDHRA PRADESH PULLU’I‘IGN CONTROL BOARD
o o REGIONAL OFFICE, VIJAYAWADA.
W‘”h U‘k == Plot No.41, Opp: SBF, Sri Kanakadurga Officers’ Colory, Gurumarai- Nagar,
N Vija a— 520 008, ) o
; o _ Ph.No: 18652543342
Lr-No.N.G.T O.A. No.177/PCBIRO-VIAIZ022-153 Date.13.05.2022
To
Tbrahimpatiiam,
NTR District.
Sir,

Sub:  APPCB-RO-VJA- O.A. No.177 of 2021 (S2) — Suo Moty matter of the Hen'bls
N:G,T. Sauthern Bench, Chernai in the matters of Gravel Mining in Krishna
District — Certain information — Reguested — Reg.

Ref: Suc Moty matter taken up by Hon'ble N.G.T, Southem Bench, Chennai in
O.A. No.177 o 2021 {SZ), Dated 17.02.2022. -

You are aware that, the Hon'ble N.G.T., Southern Bench, Chennai has aken uo Suo
Mot case in OA. No.i77 of 2021 (S2), Dated.17.02.2022 in the matters of Grovat
Mining i Krishna Disfrict. As per order dated 13.09.2021, the Tribunal had considered
the report of the 4™ respondent dafe 11.08.2021 along with the Joint Commitios report
! and exiracted in Para (3] of the order and then passed the following order

"4. It s seen from the District Colfector, Krishna District. Andhra Pradesh s wof

as the Joimt Cormmitfee report that cerfain iflegal excavations were done 2nd

steps will have fo be taken against them and certain direcfons have beer iscned

by the District Colflector, Krishna District and the Joini Commitiee fo foke
appropriate action against those individusls, who were said fo have involved i

illegal excavation of Gravel in Survey No. 11 & 12 of Mallsvalli Vilage of
Baputapadu Maridal in Krishinz District and State of Andhra Pradesh as per rifes

Ot is not krown as fo whether any proceedings have beern inffiated by the
8.The District Collecfor, Krishirra Distict and the Mining Department are directed

fo file their independent report regarding the action taken on the basis for the

7.The above officdials are directed fo submit the report in this regard o fhis
Tribwmal on or before 09.11.2021 by e-filing in the form of searchable PDE/OCH
Support PDF and not in the form of lmage PDF along with necessary hardcopics

8.The Registry is dirécted fo communicafe this order fo the membsrs of the

J committee, official réspondents including the Chairmzn, Andhra Pradesh Stets
Level Environment Impact Assessment Authority (APSEIAA} for their information

and also feking sfeps lo file their mdependent statement znd further roport as

In this regard, it is requested to provide details of Mine fease holders with Lols wha
involved in the fllegal mining activity at Sy.No.11 & 12 of Mallavalf Village, Bapuizpady
Mandal, Krishria District, as no information as this office has not issued any CFE/ CF0
of the Board to the persons involved in above said mining activity, in order o inffigis
necessary action i compliance with the Hon'ble NLG.T. Order.
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—==~  ANDHRA PRADESH POLLUTION CONTROL BOARD
- | REGIQEAL OFFICE, VIJAYAWADA.
M"‘m"‘h, Plot No.£I, Opp: SBI, Sri Kenakadurge Officers” Colony, Girunanal- Nooar,
g  Vijavawada — 526 003,
_ . _ o Ph.No: 09662343317
LrNo.NGY U.Aj;r_@ujmvamazz-ﬁ@ Dm.ia.aszczz_
To
The Tahasiidar,
Baputapadu Village & Mandat,
Sir,

Sub:  APPCB-RO-VJA- O.A. No.177 of 2021 {SZ) — Suo Motu mafter of the Hom'bie
N.G.T, Southem Bench, Chennai in the matters of Gravel Mining in Krishnz
District — Certain information — Requested — Reg.

Ref: Suo Motis matter taken up by Hon'ble N.G.T. Scutherm Banch. Chennai in
OA. No.177 of 2021 {87}, Dated17022022.

Mofu case in O.A. No.177 of 2021 (SZ), Dated.17.02.2022 in the matters of Gravs!
' Mining in Krishna District. As per order dated $3.09.2021, the Tribunal had considarsd
the report of the 4™ respondent date 11.09.2021 along with the Joint Commitias report
and extracted in Para (3} of the-orderand then passed the following order:
“4. It is seen from the District Colfector, Krishna District. AndPra Pradesh as wol
as the Joint Commitiee report that certain ilegal excavstions were done and
sfeps will iave fo be faken against them and cerfain directions have besn issier
by the District Collector, Krishna District and the Joint Commities fo fake
appropriate acfion against those individuals, who were said to Fave invelved in
ifegal excavation of Gravel i Survey No. 11 & 12 of Mallavali Vilage ©f
Bapulapadu Mandal in Krishna District and State of Aridhira Pradesh as per rules.
0.t 5 not known as fo whether any proceedings have been inifiated by the
6.The District Colfecfor, Krishitra District and the Mining Department are direcioc
fo fie their independent report regarding the action faken on the basis for tHhe
observations made by e committee in this regard.
7.The above officials are directed fo submit the report in this regard to this
Tribural on or before 09.11.2021 by e-filing in the form of searchable PDE/OCE
Support PDF and not in the form of Image PDF alonig with necesszary hardeopiss
8.The Registy is directed fo commumicate this order fo the members of the
{ cormmitiee, official respondents incliding the Chairman, Andhra Pradesh Stafe
Level Environment Impact Assessment Avthority (APSETAA) for their information
and-aiso faking steps to file their independent staterment and further report 23
directed”. :
In this regard, it is requested fo provide details 'of Mine Tease hofders with Lols who
involved in the flegal mining activity 2t Sy.No.11 & 12 of Mallavalli Village, Bapulzosdy
Mandal, Krishna Disfrict, as no information as this office has naot iesired any CFE/ CFQO
of the Board fo the persons involved in above said mining activity, in order fo infizia
necessary action i compliance with the Hon'ble N.G.T. Order.

You are awammat, the Hor'ble N.G.T., Southem Bench, Chennai has tken up Suo

Yours faithiully,
7 .

o | ENVIRGNNERT At A wGiliEER

Copy submitted fo the Collsctor & District Magistrate, NTR Dis t5vdur of Kiric
information.
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Item No.35:
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAT
Original Application No. 177 of 2021 (S7)
(Through Video Conference)
IN THE MATTER OF

Tribunal of its own mdation =
Suo Motu based on the news jtem published in
Eenadu Telugu News Paper, Andhra Pradesh, Krishna District,

Amaravathi Edition, dt. 15.3?" 2021 =
“Gravel Mining Maﬁa E?&Gravel in Mallavalh
icrefary of Andhra Pradesh, g
1% Block, 1+ Flcnrylﬁtenm Governmient Complex, . .
AP.AP. SeMnatﬁmce, Velaga{&um
'75‘

-*f;f,?"‘? ‘ﬁ
Date of hearing: 17.(;2% fbiﬁ £

CORAM:
HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER |
HON'BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Suo Motu by Court

For Respondent(s): Mrs. Maduri Donti Reddy for R1 to R7.

. ORDER

1. As per order dated 13.09.2021, this Tribunal had considered the report of

1
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the 4" respondent dated 11.09.2021 along with the Joint Committee report
and extracted in Para (3) of the order and then passed the following order:-

“4. It is seen from the District Collector, Krishna District,
Andhra Pradesh as well as the Joint Committee report that
certain illegal excavations were done and steps will have to
be taken against them and certain directions have been
issued by the District Collector, Krishna District and the
Joint Comumitiee to take appropriate action a_géinst those
individuals, who were said to have involved in illegal
excavation of Gravel in Survey No. 11 & 12 of Mallavalli
Village of Bapulapadu Mandal in Krishna District and State
of Andhra Pradesh as per rules. '

5. It is not known as to whether any proceedings have been
ipitiated by the respective Departments.

6. The District Collector, Krishna District and the Mining
Department are directed to file their independent report
regarding the action mken on the basis for the observations
made by the committee in this regard.

7. The above officials are directed to submit the report in
this regard to this Tribunal on or before 09.11.2021 by e-
filing in the form of searchable PDE/OCR Support PDF and
not in the form of Image PDF along with necessary
hardcopies to be praduced as per rules.

8. The Registry is directed to communicate this order to the
members: of the committee, official respondents including
the Chairman, Andhra Pradesh State Level Environment
Impact Assessment Authority (APSEIAA) for their
information and also taking steps to file their independent
statement and further report as directed.”

2. The case was originally postéd to 09.11.2021 for appearance of 6%



| compl:ance of the dxrectlon. w0
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respondent, completion of pleadings and also for consideration of further
report. Thereafter, the matter has been adjourned from ﬁme to time by
successive notifications and lastly, it was adjourned to today as per
notification dated 24.01.2022.

Mrs. Maduti Donti Reddy submitted that she is also appearing for additional
6" respondent as well. So service is complete.

The learned counsel appeating for the respondents wanted some more time

to file the action taken report and Lhey are directed to submit the ﬁthhPr

- action report to this 'I'ribm:al on o beforve 1 7.03 2022 by e-filing in the

form of searchable ﬁb}p‘@ﬁk Suppart PDF and ot sthe form of Image

hardcoples to be produced as"per rules.

PDF along with ¢

The Registry 1§€ﬁ1re@ed 10 commumcate thls order to the official

respondents a:fﬂz 'ﬁm tﬁ the Chalrman ,~Andhra Prﬁ&esh ‘Po’ﬂunon Control

Board and And fh 'éﬁh State L@trel Envuoﬁinent “Tmpact Assesc:ment

‘W"' & ..__;_‘.__.-.«.

For consideration of farther report, post on 17.03.2022.

(Ju stice K. Ramalcnshnan)

Sd/-

............................. E.M.
(Dr. Szrtyagopal Korlapati)

O.A. No. 177/2021
17.02.2022. Sr.
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GOVERNMENT OF ANDURA DRADESH
DEPARTMENT OF MINES AND GEOLOGY

From - To

B Ravi Kantfr, M.ScTach., ' The Director of Mines & Geofooy,
Asst. Director of Mines & Genloay, Thrabimpatyram . "
Vizyawada.

- Letter No 2161/ MGT/ 2021, Dated: 29 -10-3021

Subi- Mines & Hinera?s;— Ofo Assistant Director of Mines & Geoloay, Vijevawade -
ﬁreﬁmfme ?&aftianél’ G!'Qm”rribm‘lal (ﬂG’T}. .,"'-'muth Zone, Cﬁeww bas fesued

pubfishad ﬁ'! Einadﬂ Tefugu_ Mewspaper, !Crm‘rra' Dis':nd:, ATN“':T\FE"! Editon,
dated 15-07-2021 under the Caption "Soedd s b arbes adn’ {Mellzvall

Gravel Uof Mafia Padags) « Latest teport submitfed — Regarding,

Ret- 1. Oriers v O.A, Mo 177 oF 2021 of Hen'ble Natiora? Green Tritunzi
{NGT), Southi Zone, Chenmnatl.
2. Re.No:D4FI949/201,01:21.00.20216F  the District  Collector,
Krishha, instructions issoed i 177 of 2021,
2. 1letter No 489198!!361’2&21 dated 26-08-2071 of Direciar of Minss
and Geology; Ibrahithpatram.
4, broteedings No 488493/D6/2021 dated Z6-08-2021 of Director of
Mines and Gedlogy, Vijayawada.
=, Re.DA/1949/2021, Daradi2d.08.2021 of Collector =znd District
Magistrate, Krishna Madhifipatrany.
6. Lr.No.CR/Supdt/NTPA/MRRST75", Datedh31.08.2021 of Superindart
Engineer, Irrigation citdle, Vijayawada
7. REDA/1949f2021, Dated:02.09.2021 of Colfectnr and Distrie
Magietrate, Krishna Machilipatnam
B, Joint. Comrttoe: report Dbz 03.08.2091 on MNGT OrdEr in
0.A. Mo 17772071,
o, THis office  Stow  Cause Notice  No.2198-1/NGT/2071.
dated:03.0.2021 to the S Chinnaia Gangaraju.
1. This <dffice Show Causs  Notice No.2188-2/NGT{2G21.
dated 03.0.2021 o the Sr Chinnala Marasayys.
11. This office Lr Ng: 2108/ NGT/Z021, DL:29.09.2021 addressed to fhe
Tahsi?dsr.
Tahsildar,
13, This office Demand Natire:2198/NGT/2021-1, DE2E.10.2021 1o 54
Chinnala Ganaaraju.
= oo~
¥ invite kind athention to the sublect and reference efted and informed Hon'hls
Rational Green Tribunal{NGT}, South zone, Chennei has issusd order in O.A. - No 17742021
Sup Motu based on Maws Ttem published in Eenadu Tefuan Mews paper, Krishna Districn,
Amravati Edition, dated 15-07-2021 under the Coption “fooudd mad D avbob

{isttavalll Gravel Pai Mafia Padaga) and directed to constitute 2 teem comoprising of (1}
*he District Gollector; Krishnz District, Andbre Pradesh or 3 Senior OFfcer mot below 72
#arik of assistant Coflettor or Sub Divisional Magistrate as Denuted by Him, (2} 2 Se~io-
Officer from the Departrent of Mines gnd Geology, deputed by 2 Biracior, not belew the
tank of Assistant Director of thist area a2nd (3} the Superintending Enginesr of Sublic
Wotks Department{PWD) and Irrigabon’ Department in that area to inspsct the sreas
mentioned in the newspaper repdrt and o submit a factuz! as well as action taken ranc-t,
i Hhiare is any violstion found and also directed the comimittee o examin the poinis
O.A. No 17712021 and submit the detaifed report through the reference 17 cited. '
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© In the reference 2™ cited, the Collector & District Magistrate, Krishna has directed
5o this office through the contents of the MNational Green TFribunal, South Zone, Chennai
orogr i O.ANG: 177 of 2021 dated: 11.08.2021 and submit detailed repart

Threugh the reference 3™ cited, the Director of Mines and Geolagy, Vijayawada has
requested the 1. The Collector and District Magistrate, Krishna. District 2. Superintending
Engmaer, Public works Department, Vijavawada, 3.Superintending engineer, lmrigation

Department Vijayawada o nominate the officers fromr the respechive departments as

members in- the Jouint commitlee with 3 direction to- see that the inspection and
compitaton of report shall be completed within 2 week in accordance with the Standard
Operating Procedure and send a report o the Director of Mines and Geology, Vijayawada
50 a5 to submit action Taken Report on or before 13-08-2021 as ordered by the Hon'ble
National Green Tribunal (NGT) in C.ANo. 176.& 177 of 2021,

Through the reference 4™ cited, the Director of Mines and Geology, Vijayawada
Proceedings. No 489493/D6/2021 dated 25-D8-2021 has nominated Synt. V.Nagimi,
“ssustant Directar of Mines andd Geology, Vijayawada as member to the proposed Joint
- Commites © inSpect the areas i guestion and to submit 2 factual report with specific
recnmmendation to take further action in accordance with the relevant rules on the
violations found, is any. She shall co-ordinate with the Committee for earty wompletion of
The inspection and see that the report is sent to the: Director of Mines and Geology,
Vijsyawada within 2 week so as to consolidate the Adtion Taken Report in order 1o
facilitate the Commiltee to submit its. seport on or before 13-09.2021 as ordered by the
son'ble ‘Nauenal Green Tribunal (NGT) in O.ANo. 176/2021. Further Smt. \.Naginj, .
assistant Direcor of Mines and Geology, Vijayawada is also directed to arrange the 1% -
fizeting of the 3oint Committee at the Ojo Deputy Director of Mines and Geology, -
Vijayawada ot the earliest To prepare Road map for complations of joint inspection agd
report. The Deputy Director of Mines and Geolagy, Vilayawada is hereby mmm o
Noda Officer far co-ordination and to provide: necessary logistics to the committee for this.
purpose. o

Through the reference 5% cited, the Callector and District mgmmgxmma
district, Machifipatnam has constituted committes with foliowing officers and reuested to

inspect the area personally and submit detailed report on the poinis raised | “both Eﬁg

pEULions on or bafore D3.09,20Z1 to the Collector, Krishna without fait,

1. Revenue Divisional Officer, Nuzividu, Mobile No, 9849903964 , . it
2. Superiniending  Engineer, Imigation Department, Vijayawada Mebilg - Na

7801093099 ol
3. Assistant Director of Mines and Geology, Viiayawada Mobile Mo gxmﬁggg}gv:.; ;

Through the reference 62 dited; Superintending Engineer, Irrigation WL
Vieyawada has nominsted Sri B Bhanu Baby Deputy Executive Engineer i, the Jpint
cmmheeasanmbah'm.ﬁhmnmmmm P

WhErever necessany.

in This connection the committes inspecied the ansas on 03.09.2021 meptioned

1 D.A.ND.177/2021 and submitted repart. AR

-

Sxten of Acs 1360.05 Cts out of total extent of Acs 1460.06 Cfs in Sy.No.11 ang & $ Acs
160.00 Cts & reserve for community Purpose/ Housite Site Holders. The. Comias has
observed that iliegal excavation of Gravel in Sy.No.12 & 11 of Mallavalli Vilage, Barsgsssd:
HMandal & at presant nc Mining is observed in the area. The site has been sr.wmfﬁaqzi'
East Donka Road foliowed by NSP Canai, Weast by existing Palm Of Plantation, North by
2xisung Coconut Plantation and South by the premises of exsting Fiy Ash Bricks
Manufactiuring Unit. The Geo-Coordinates of the excavated ares is as follows. '

sl

Paint ID N - tatitude " E- Longitude
3  16°41° 34 07°N | BO%S2°33.23°E

T




owners and persons involved in excavation of gravetl wm,rtpﬂrm&neh as follows,
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b 16° 41 34.85°N 80° 52’ 38.75°E
c . 16°41°34,67°M | 80° 52° 36.38°F
d 16° 41 33.87°N 80° 527 36.42° |

‘The Ravente atthorities of Baputapadir Mandal have reported the dataifs of fans

- committee has Sibmitted Joint Inspectioa report and teported that Geclogically

. |Name of land Owner SyNo | Extertin | Classication  of | Excovaiad
‘ _J‘ExcavateﬂPerson . Acs the fand  gro0 I Aores
Sﬁ {:hﬁmah Bz-mg‘aragu 12f1C 778 Pattafand  1.40
2 5 Chirmafs Gangaraju, | 12/1B 3.30 NSP canal ‘D5 "
1 Sho Venkata Remayva i -
.} St Chinnala: Gangam:m, 1271A 2.95 Pattztand 073
g S ﬂ:mnaia Narasanra 12774 4.7% Pattaiand 0.17
.| &0 suson | -
lﬁpncumssﬂamm 11 Adavi Govt Land | D.38 )
E&ngai‘aju Sjo Venkats :
_Total Excavated Area | 3.01
The AssTstant Geofogist and Surveyor of this office those who accompsnied with the

the

applied area consists of Gravel of recent geological ages which is formed due = the
weathering of bass rock of Khondafite stifte rock of Archean Age. The Gravel present n the
area is Red in colour, fine grained in nature. Krishra District is underlzim by 3 variety of
geolagical formations comprising from the:oldest Archeses to Recent Alluvivm. Hydro
Geologically, these: formations are classified as Consolidated (Hard}, Semi-consclidated
(SeR) and Unconsolidated (Soft] formetidns. The consolidated formations imclude
aystalline (khondalites, Chamockites. & Gamelic Greisses) 2nd Meta sediments

{Dolomites, Shales, Phyfites and Quarizites} of Archsean and Pre-Cambriza pericds
respectively. Semi-consolidated formations ocour i the North-Eastern part of the Distrist

.

and s extersion i< fimited to small area i.e., in parts of Musunury, Nuzividy, Bacufanadu
aritd Gannavaram Mandals.

the Burveyor, Ofo Assistant Director of Mines & Geofogy, Viavawsda hos
estimated the quentily excavated i the ares of each individusl by teking the aversge
:mthWdemum

5. T Name of Lond Owner Sy.Mo Extert in | Excoveted  : Eetimated
‘No | [Excavated Person Acs area i ; Excaveted
MAres I Quantity in cums
S S Sl Ganperale, | 1IC | 770 1.0 1461776 =y
Sio Venkata Ramayys , - : Iy
5 | Sn Chinnala Gangaraly, | 12/18  : 330 i 9.75 5,237 43
{ Sfa Yenkata Ramayya . i S
I ¢ Sr Chinnaia Gangafaju, | 12/1A (296 0.73 7187.83
. o Venkata Ramayy=a - ; . ;
& g:; Chinmols Narasayya | i2/2A (475 0.17 | 176538
: S/é Subbatah :
5| APTIC Lands, SF Chinnata | 11 [°36 387510
Gangaraju Sfo Verkata ¢ { i
" ot Opartity Excavated | 33,778.5
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Finally recommended o take necessary action on the persons involved in illegal
excavation of Gravel in Sy.no.1l & 12 of Mallavaili Village, Bapulapadu Mandal under
| Rule 26{2){i} of APMMC Rules 1966, .

The Superintending Engineer, Pulichidiala Project Cirde, Vissannapeta has reported
trel ihe Bapuiapadu Major (NSP Canaf) was excavated at about 35 Years ago and CMSCD
¥ISIxs wers 2iso completed st that ume. Further under modemization of the canal nebwoark
with the World Bank Aid, the Bapulapadu Hajor Canai {NSP)} was modemized with CC
kamng from Km 0.00 to 15.80. The Bapulapadu canal is passing through R.s.no.168 of
Anentasagaram Village of Agiripaili Mandal and entering into Sy.No.12 of Maliavalli Village
of Bapulzpady Mandal as per FMB. As per the field verification, the mining was carried out
aciacent o the Bapulapadu Major tSP canal in Sy.No.12 of Maliavalii Village.

Environmental Enginesr, Andara Pradesh Poliution Controf Board, Regional Ciffica,
Vijayawaca have inspected the area on 04.09.2021 along. with the revenue officials and.
feported that their office has not issued any permissions such.as: CFE, CFO of the board to
this Gravei excavated ares.

As per tne Report of Revenue Qffiaals and office records of Assistant Director of
Mines & Geolegy, Viayawada, No permils have been issued 1o above individuals for
Extavation of Gravel In this excavated area and informed that the Mine owner had camied
out Mining operations without Enviropmental clearance from MOEF & CC, Gol and CFE &
CFO from the Andhia Pradesh potlution control Beard 2s required under section 25/26 of
Water Act (Prevention and Control of Pellution) 1974 and under section 21 ZZ of Air
{Prevenvon and Control of Poliution Act) 1981 and Amendments thereak.

Tne committee finally observed the foliowing points

L Dlegal Mining was conducted in Sy.No.11, T2/1C, 12/1B, 12{1A & 12/2A by
the Jand owners.

II. The gravel Mining is coaducted withour Permission from the concerned
suthorities.

M. No Permissicns were grantad in the excavated area. Basing o the report of
the concemned the total guantity of Gravel excavated in Ey.ho.11 & 12 of
Mallavalil village is estimated ag 3372785 Cum,

Through the reference 97 & 10% dited, the Assistant Director of Mines & Geoiogy,
Vijayawada has issued show Cause Mofice to SH Chinnala Gangaraju Sfo Venkats
Ramayys and Chinnala Marasayya S/o Subbaiab to expiain the reasons why the action
should not be Initiated against you for excavation of 337785 Cum of Gravel in
SY-No.-12/14, 1B, 1C,11 & 12/2A over an extent of Acs 3.41 Cis without. permissior frofm
e concemad BUTSALES within 7 days from the date of receipt of the notice failing Which
nedessary action will be initiated 35 per existing A.P.M.M.C rules 1966. Hans

Througn the refereace 11™ ciled, this office has requested the T:
Bapulapadu Mandel o serve the Show Cause Notice through concerned “
Revenue Officer as the Show Cause Notice issued to S Chinnals Gangarajy. has ba
‘etuned by the Postal Authorities due to party refused to fake and also infan :
Descendanits of Sn Chianata Narasayya as the postal authorities returned the%
Tause Hatice due o the Death of the parson. ' ' S

Through the reference 12 citeg this office has '
?pisap_aau_mm_' iz kindly prowide the legal heir certificate o Family member
gcmncammm&amwgmwmeﬂmmm.-ﬂeﬂmmﬁﬁé
Siseased person SriChinnala Narasayya. - o
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_Throught the refersnce 13 citdd, this office has fssusd Damang Mctice %o S+
Chinnala Gangardfa and directed to pay an amount of Rs.1.62,81 687/ [Ona Cro—s
Sixty Two Lskhs Elghty One Thoand Six Funcred Eighty Seven Fupess Oniyd
Wwards normrf S.fes sfong with 10 times Pendlty, OME & MERIT under Ruiz, 26 of
APMMC Roles; 1956 within 15 days from date &F riceipt of the Demand Metiee snc
Submit the oridinal challan to-this office, failing Wwhich action wATr he inftiatad to recaver
the mineral revenve duss undsr Fevenue Reécovery Act, 1854 (Ach-13 of 18543,

Soon after the receipt of the information regarding descendents of So Chitmals
Narasayya from the Tahsildar this office will initiate necessary ac56n in this matter,

| This is submitted for favor of information and further netessary action.

Yours faithfutly,

p -
£ ¥y i gl i

i\g L A * ..;'-% ‘T
Asst. Director of Mines & Gesldm
Vijavewsda,
Enet. As above A

Cory subrritted to the Collector and District Magisteate, Krishna Machifinatnam for favanr of
Copy submitted to the Deputy Director of Mines & Goolooy, Vijavawade for fowops of
Copy submitted to the Sub Colléctor, Vijavawada, for favour of fnformstion

Copy submitted to6 the Pevepue Divisional Officer, Nuzividy for Tavour of info-mation.

Copy subimithed to the Supsrintending enginesr, Frigstion Cirde Wigvawads Sor founir o
Copy submitted to the Executive Engineer and River Conservator, Krishng Central Divisins,
Vijayawada for Tevour of Information. _

‘Copy t& the Tahsildar, Bapulapadis Mandal for information.



20 ANNEXURE - II

_— ANDHRA PRADESH POLLUTION CONTROL BOARD

e REGIONAL OFFICE, VIJAYAWADA.
%v; Plot No.41, Sri Kanakadurga Officers’ Colony, Gurmmanak Road, Vijayawada — 529 005,

Ph.No: 0866-2543342

Lr.No.0.A NO.177/PCB/RO-VJA/2022- \e)3 Date.30.11.2022

i

To

The Deputy Director,

Mines & Geology Department,
Vijayawada,

NTR District.

Sir,

Sub: APPCB-RO-VJA- The Hon'ble N.G.T. Order dated.23.11.2022 in O.A. No.177 of
2021 (SZ) — Suo motu matter in the matters of Gravel mining in Mallzvalli O\
Bapulapadu (M), Krishna District — Copy of the order communicated ‘or
compliance — Certain information — Requested for taking necessary aclion -

Reg.

Ref: 1. T.O. LrNo. NGT. OA. No.177/PCBRO-VJA/2022-153, DL 13052022,
lefter addressed to the Deputy Director, Mines & Geology Depariment.
2. The Hon'ble N.G.T. Order dated.23.11.2022 in O.A. No.177 of 2021 (SZ.
3. E.mail message received from SEE (Legal), BO, Vijayawads on 28.11.2022.

It is to submit that this office is in receipt of copy of the Horm'ble N.GT. Order
dated.23.11.2022 in O.A. No.177 of 2021 (SZ) issued in Suo motu matter in the matiers
of Gravel mining in Mallavalli (V), Bapulapadu (M), Krishna District.

An exiract of the order is furnished as below:

1. This matter has been adjourned periodically at the request of the

leamed counsel appearing for respondents nos.1 to 7. Af‘nr May
, 2022, there is no constructive progress in this page.

2. Even the compensation levied against one Chinnala Nara':qyya has

not yet been recovered, as it is stated that he is dead. He died on
~ 03.09.2021, but till today, no action has been taken io recover the

amount from the legal heirs. Regarding the other viclators, thers is
nothing on record fo say what action has been taken by the

3. Let the comprehensive report be filed to enable us fto close this
matter.

4. Post the matter on 20.12.2022.

Earfier, this office had addressed letter to the Deputy Direclor, Mines & Geology
Depariment, NTR District to provide reguisite information about the delsils of Lols
involved in the above said ilfegal mining aclivity at Sy.No.11 & 12 of Mallavalli (Vi
Bapulapadu (M), Krishna District, which is not yet received, as no information periaining
to the above said mining aclivity is not available in this office records. as this office had
not issued any CTE / CTO of the Board to the persons involved in the above s2id
mining activities.

Page 1 of 2
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Therefore, it is requestied o provide requisite information on the points mentioned in the
orcer of the Hon'ble N.G.T. and also the details of Lols issued who were involved in the
iiegal mining operations, in order {0 initiate necessary action, in compliance with the
Hon'bie N.G.T. Order.

EnclAla.

Copy submitted to
1. The JCEE, APPCB, ZO, Vijayawada for kind information.

2. The SEE {Legal), APPCB, BO, Vijayawada for kind information.

Page 20f 2
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T ANDHRA PRADESH POLLUTION CONTROL BOARD
E-—m T : REGIONAL OFFICE, VIJAYAWADA.
W Plot No.41, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijarawada — 320 008,
-y '
Ph.No: 0866-2543342
Lr.No.0.A NO.177/PCB/RO-VJA/2022- \o) \4 Date.20.11.2022
To
The Tahasildar,
Bapulapadu (V&M),
Krishna District
Sir,

Sub: APPCB-RO-VJA- The Hon'ble N.G.T. Order dated 23.11.2022 in Q.A.
No.177 of 2021 (SZ) — Suo motu matter in the matters of Gravel mining in
Maliavalli (V), Bapulapadu (M), Krishna District — Copy of the order
communicated for compliance — Certain information — Requested for fzking
necessary aclion - Reg.

Ref: 1. T.O. LrNo. N.G.T. OA. No.177/PCB/RO-VJA/2022-153, D1.13.05.2022.
letter addressed to the Deputy Director, Mines & Geology Departmant.
2. The Hon'ble N.G.T. Order dated.23.11.2022 in O.A. No.177 of 2021 (SZ).
3. Email message received from SEE (lLegaf), BO, Viayawzsdz on
28.11.2022.

= = 2

It 1s to submit that this office is in receipt of copy of the Hom'ble N.G.T. Order
dated.23.11.2022 in O.A. No.177 of 2021 (SZ) issued in Suo motu matier in the wa"ﬂrs
of Gravel mining in Mallavalli (V), Bapulapadu (M), Krishna District.

An extract of the order is furnished as below:

1. This matter has been adjoumned periodically at the request of the
feamed counsel appearing for respondents nos.1 1o 7. After May
2022, there is no constructive progress in this page.

2. Even the compensation levied against one Chinnala Narasavya has
not yet been recovered, as it is stated that he is dead. He dizd on
03.09.2021, but till today, no aclion has been taken fo recover the
amount from the legal heirs. Regarding the other viclators, thers is
nothing on record to say what action has been faken by the
authorities.

3. Let the comprehensive report be filed fo enable us io close this
matier.

4. Post the matter on 20.12.20227.

Eariier, this office had addressed letter fo the Tahasildar, Bapulapadu (V&M). Krishnz
District about the details of Lols who involved in the above said illegal mining activity st
Sy No.11 & 12 of Mallavalli (V), Bapulapadu (M), Krishna District, which is not yet
received, as no information periaining to the above said mining aclivity is not availzble
in this office records, as this office had not issued any CTE / CTO of the Board 1o the
persons involved in the above said mining activities.

Page 1of 2
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Tnerefore, it is requested io provide requisite information on the points mentioned in the
f ihe Hon'ble N.G.T. and also the details of Lols issued who were involved in the
wegal mining operations, in order to initiate necessary action, in compliance with the

e e

RS e

Honbia N.G.T. Order.

S

neizA/E,

m

Copy submitted o
1. The JCEE, APPCB, Z0, Vijayawada for kind information.

2. The SEE (Leqgal), APPCB, BO, Vijayawada for kind information.

Page 20f 2
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ANNEXURE - III

4
A
GOVERNMENT OF ANDHRA PRADESH iy
DEPARTMENT OF MINES AND GEOLOGY f [‘ I
t\' : \ Boerfetzo /]
Fromi. To e /&)
Sri K.Subrahmanyeswara Rao,M.Sc.,(Tech) The Environmental Ené\hnvé&s?;_‘-:;;’;ff;;?/
Dy. Director of Mines & Geology, APPCB, \\;;jﬂ:{f
Vijayawada. Regional Office,
Vijayawada.

Letter No: 286/DDMG-KRI/2019-20, Dated:13-12-2022.

Sir,
Sub:- Mines & Minerals - APPCB- RO-VJA - The Hon’ble NGT Orders
dated:23.11.2022 in O.A.No:177 of 2021(SZ)- Suo Motu matter on
Gravel Mining in Mallavalli Village, Bapulapadu Mandal, Krishna
District — Certain information requested — Furnished - Regarding.

Ref:- 1. Lr.No: O.A.No:177/PCB-VIJA/2022-1023 Dt: 30.11.2022 from the
APPCB, RO, Vijayawada.
2. This office memao No: 286/DDM&G-KRI/2019-20 Dt: 03.12,2022
addressed to the ADM&G, Vilavawada.
3. Lr.No:2198/NGT/2021 Dt:12.12.2G22 from the ADMAG,
Vijayawada.
~000-

I invite kind attention to the subject and references cited and inform that
through the references 1% the APPCB, RO, Vijayawada while enclosing the Hon'ble
NGT order in O.A.No:177 of 2021(SZ) issued in the Suo Motu matter of illegal
gravel Mining in Mallavalli Village, Bapulapau Mandal, Krishna District and
requested to furnish the information as the matter is posted for hearing on

20.12.2022.

In this connection, this office has directed the Asst Director of Mines
&Geology, Vijayawada to submit detailed report in the matter. In turn, the
Ast.Director of Mines & Geology, Vijayawada vide reference 3™ cited, informed
that, the Collector &nd District Magistrate, Krishna has constituted committee
consisting of Revenue Divisional Officer, Nuzveedu, Supesrintending £ngineer,
Irrigation, Vijayawada and Asst. Director of Mines and Geclogy, Vijayawada and
requested to inspect the area personally and submit detailed report. The Joint
committee has inspected the area on 03.09.2021 and submitted detailed inquiry
report. The Committee has also ascertained persons who involved in the illegal
mining. The Asst. Director of Mines and Geclogy, Vijayawada has also taken
action by initiating demand notices to the defaulters.

In view of the above, I am herewith enclosing the detailed report of the
Joint committee for favour of information and taking necessary action in the

matter.

Yours faithfully,

Cote i

Dy. Director of Mines & Geology,
Viavawada.
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GOVERMMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND SEOLOGY

Froim To

& Ravi Kanth, M.Sc.Tech., The Deputy Director of Mines & Geology, ’
sesi. Director of Mines & Geology, Vijayawada.

Vijayawada.

Dated: 12-12-2022

Letter No.2198/NGT/2023,

Gubi- Mines & Minerals — 0/o Assistant Director of Mines & Geology, Vijayawada — The Hon'ble
Natonal Green Tribunal (NGT), South Zone, Chennai has issued following order dated
53:11.2022 in O.A. No 177 of 2021(SZ) - Suo Motu based on News Item published in

Eenadyu Telugu Newspaper, Krishna District, Amravati Edition, dated 15-07-2021 under the
Caption "2ogodd TS P HrHoir wa (Mallavalli Gravel Pai Mafia Padaga) — Latest report

submitted — Regarding.

wiafse 1. Orders in O.A. No 177 of 2021 of Hon'ble National Green Tribunal (NGT), South Zone,
Chennai.
2. Rc.Nc:D4{1949;‘2021,Dt:21.08.2021of the District Collector, Krishna, instructions
issued in 177 of 2021 '
3, Letter No 428498/D6/2021 dated 26-08-2021 of Director of Mines and Geology,
i ibrahimpatnam.
,f:__.\"i__éf_\‘q;-.a‘.df“Pfoceedings No 489498/D6/2021 dated 26-08-2021 of Director of Mines and Geology,
o Vijayawada. .
5. re.D4/1949/2021, Dated:28.08.2021 of Collector and District Maaistrate, Krishna
machilipatnam.

6. Lr.No.CBfSudeNTPMHRKﬁ?SM, Dated:31.08.2021 of Superintendent Engineer,
Irrigation circle, Vijayawada

7.‘RC,D4f1949f2021, Dated:02.09.2021 of Collector and District Magistrate, Krishna
mMachilipatnam

3. Joint Committee report Dt: 03.09.2021 on NGT Order in 0.A.No.177/2021.

5. This office Show Cause Notice No.2198-1/NGT/202L, dated:03.0.2021 to Sri Chinnala
Gangaraju.

10. This office Show Cause Notice No.2198-2/NGT/2021, dated:03.0.2021 to Sri

Chinnala Narasayya. )
11. This office Lr.No.2198/NGT/2021, Dt:29.09.2021 addressed to the Tahsildar.
12. This office Lr.No.ZlQB/NGT/ZOEl, Dt:22.10.2021 addressed to the Tahsildar.

13. This office Demand Notice:2198[NGT/2021-l, pDt:28.10.2021 to Sri  Chinnala
Gangaraju.

14. This office Lr.Nc.2198fNGT;‘2021, Dt:29.09.2021 addressed to the Director of Mines
& Geology, Tbrahimpatnam.

15. This office Demand Notice:2198/NGT/2021-1, Dt:01.12.2021 to Sri Chinnzla
Gangaraju. .
16. This office Lr.No.ZlQB/NGT{ZOZl, Dt:29.12.2021 addressed to the Tahsildar,
Bapulapadu. ; ’
17. This office Lr.No.2198fNGT/2021, Dt:17.09.2022 addressed to the Tahsildar,
Bapulapadu.
i8. Mamo No:286[DDM&G—KR112019—20, Dt:03.12.2022 of the Dy.Director of Mines &
Geotogy, Vijayawada.
-: ¢0o:-
1 inwvite kind attention to the subiect and reference citad by the Deputy Director of
Mines & Geology: Vijayawada directed tO furnish the requisite information to the APPCB.
informed Horn'‘ble Mational Green Tribunal(NGT), South zong, Chennai has issued order in
3.4, No 177/2021 Suo Moty based on News item published_én Eenadu Telugu News papel,



26

Krishna District, Amravati Edition, dated 15-07-2021 under the Caption esd _7]",'{‘;:",;‘

Sroalr 0’ (Mallavalli Gravel Pai Mafia Padaga) and directed to constitute 2 ey

comprising of (1) the District Coliector, Krishna District, Andhra Pradesh or 3 Seniar (3 F et
not below the rank of assistant Coliector or Sub Divisional Magistrate as Daputed by him,
(2) a Senior Officer from the Department of Mines and Geotogy, deputed by its Director, nat
below the rank of Assistant Director of that area and (3) the Superintending Enginear of
Public Works Department(PWD)_ and Trrigation Department in that area o inspact the aress
mentioned in the newspaper report and to submit a factual as well as action taken report, is
there is any violation found and alse directed the committee to examin the points in O.A. Ne

177/2021 and submitted the detailed report through the reference 1% cited.

In the reference 2 cited, the Collector & District Magistrate, Krishna has directed to
this office through the contents of the Nationa! Green Tribunal, Scuth Zone, Chennai ordar
in O.A.No: 177 of 2021 dated: 11.08.2021 and submit detailed report

Through the reference 3™ cited, the Director of Mines and Geology, Viiayawada hes
requested the 1. The Collector and District Magistrate, Krishna District 2. Superinianding
Engineer, Public works Department, Vijayawada, 3.Superintending engineer, Irrigatin
Department Vijayawada to nominate the officers from the respective depariments ax
members in the Joint committee with a direction to see that the inspection and compilation
of report shall be completed within a week in accordance with the Standard Cperaring
Procedure and send a report to the Director of Mines and Geology, Vijayawads so 25 o
submit action Taken Report on or before 13-09-2021 as ordered by the Hon'hle Nationz!
Green Tribunal (NGT) in O.A.No. 176 & 177 of 2021,

Through the reference 4™ cited, the Director of Mines and Geology, Vijavaws=ds
Proceedings No 489498/D6/2021 dated 26-08-2021 has nominated Smt. V.Nagini, Assistant
Director of Mines and Geology, Vijayawada as member to the proposed Joint Committee ro
'inspect the areas in question and to submit a factual report with specific recommendation to
take further action in accordance with the relevant rules on the violations found, is any. She
shall co-ordinate with the Committee for early completion of the inspection and sea that the
report is sent to the Director of Mines and Geology, Vijayawada within a week 2o 25 e
consolidate the Action Taken Report in order to facilitate the committee to submit its repori
on or before 13-09.2021 as ordered by the Hon'ble National Gresn Tribunal (NGT) in
O.A.No. 176/2021. Further Smt. V.Nagini, Assistant Director of Mines and Geology,
Viiayawada is also directed to arrange the 1% Meeting of the Joint Committee zt the O/s
Deputy Director of Mines and Geology, Vijayawada at the earliest to prepare Read map for
completions of joint inspection and report. The Deputy Director 'of Mines and Geclogy,
Vijayawada is hereby nominated as Nodal Officer for co-ordination and to provide necessarv
logistics to the committee for this purpose,

Through the reference 5% cited, the Coliector and District Magistrate, Krishna district,
Machilipatnam has constituted committee with foliowing officers and requested to inspect
the area personally and submit detailed report on the points raised in both the petitionz on
or before 03.09.2021 to the Collecter, Krishna without fail.

1. Revenue Divisional Officer, Nuzividu, Mobile No. 9849903954
2. Superintending Engineer, Irrigation Department, Vijayawada Mobile No 7201093092
3. Assistant Director of Mines and Geology, Vijayawada Mobile No 2100688838

Through the reference 6™ cCited, Superintending Engineer, Irrigation Department,
Vijayawada has nominated Sri B Bhanu Babu Deputy Executive Engineer in the joint
committee as 8 member in respect of Irrigation Department to perform the duties wherayer
necessary.

In this connection the committee inspected the areas on 03.09.2021 meantionad
in 0.A.No.177/2021 and submitted report.

As per the committee report, the committee has inspected APIIC lands located in
Sy.No.11 and also the lands adjacent to the APIIC lands on 03.09.2021. The Tahsildar,
Mallavalli has issued advance possession certificate to the APIIC and handedover the totsi
extent of Acs 1360.06 Cts out of total extent of Acs 1460.06 Cts in Sy.No.11 and kept Acs
100.00 Cts as reserve for community Purpose/ Housite Site Holders. The Committes has
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spserved that illegal excavation of Gravel in Sy.No.12 & 11 of Mallavalli Village, Bapulapadu
Mandal & at present no Mining is observed in the area. The site has been surrounded by East

Donka Roazd followed by NSP Canal,

West by existing Palm Oil Plantation, North by existing

Coconut Plantation and South by the premises of existing Fly Ash Bricks Manufacturing Unit.

The Geo-Coordinates of the excavated area is as follows.

e

Point 1D

N - Latitude

E - Longitude

a

169 41’ 34.07"N

80° 52’ 39.23"E

16° 41’ 34.85"N

80° 52’ 38.75"E

16° 41’ 34.07"N

80° 52’ 36.38"E

b
€
d

16° 41’ 33.87"N

80° 52’ 36.42"E

The Revenue authorities of Bapulapadu Mandal have reported the details of land
owners and persons involved in excavation of gravel without permission as follows.

3. | Name of Land Owner | Sy.No Extent in Classification of Excavated
no | /Excavated Person _ Acs the land area in Acres
i Sri Chinnala Gangaraju, 12/1C Feve. Pattaland 1.40
S/o Venkata Ramayya o
2 Sri Chinnala Gangaraju, 12/1B 3.30 NSP canal 0.75
S/o Venkata Ramayya '
3 Sri Chinnala Gangaraju, 12/1A 2.96 Pattaland 0.73
S/o Venkata Ramayya
| 4 | Sri Chinnala Narasayya 12/2A 4.75 Pattaland 0.17
S/o Subbaiah '
5 APIIC Lands, Sri Chinnala i1 Adavi Govt Land 0.36
Gangaraju S/c Venkata
Ramayya
I Total Excavated Area | 3.41

The Assistant Geologist and Surveyor of this office those who accompanied with the
committee has submitted Joint Inspection report and reported that Geologically the applied
srea consists of Gravel of recent geological ages which is formed due to the weathering of
hase rock of Khondalite suite rock of Archean Age. The Gravel present in the area is Red in
colour, fine grained in nature. Krishna District is underlain by a variety of geological
formations comprising from the oldest Archeans to Recent Alluvium. Hydro Geologically,
these formations are classified as Consolidated (Hard), Semi-consolidated (Soft) and
Unconsolidated (Soft) formations. The consolidated formations include crystalline
(khondalites, Charnockites & Garnetic Gneisses) and Meta sediments (Dolomites, Shales,
Phyllites and Quartzites) of Archaean and Pre-Cambrian periods respectively. Semi-
consolidated formations occur in the North-Eastern part of the District and its extension is
limited to small area i.e., in parts of Musunuru, Nuzividu, Bapulapadu and Gannavaram
Mandals.

The Surveyor, O/o Assistant Director of Mines & Geology, Vijayawada has estimated
the quantity excavated in the area of each individual by taking the average depth of the
excavated area as detailed below.

Sk Name of Land Owner Sy.No Extent in | Excavated Estimated
No /Excavated Person Acs area in Excavated
- Acres Quantity in cums
1 Sri Chinnala Gangaraju, 12/1C 78 1.40 14617.76
S/o Venkata Ramayya
2 Sri Chinnala Gangaraju, 12/1iB 3.30 0.75 6,237.43
S/o Venkata Ramayya
2 Sri Chinnala Gangaraju, 12/1A 2.96 0.73 7187.83
S/o Venkata Ramayya _
4 Sri Chinnala Narasayya 12/2A 4.75 0.17 1765.38
S/o Subbaiah
: i
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5 | APIIC Lands, Sri Chinnala 11 0.36 3970.i0
Gangaraju.S/o Venkata
Ramayya ] ;
L Total Quantity Excavated | 33,778.5

Finally recommended to take necessary action on the persons involved in iltzgai
excavation of Gravel in Sy.no.11 & 12 of Mallavalli Village, Bapulapadu Mandal under Ruls
26{2)(i) of APMMC Rules 1966,

The Superintending Engineer, Pulichintala Project Circle, Vissannapeta has reported
that the Bapulapadu Major (NSP Canal) was excavated at about 35 Years ago and CM&CD
works were also completed at that time. Further under modernization of the canal network
with the World Bank Aid, the Bapulapadu Major Canal (NSP) was modernized with CC lining
from Km 0.00 to 15.00. The Bapulapadu canal is passing through R.s.no.162 of
Anantasagaram Village of Agiripalli Mandal and entering into Sy.No.12 of Mallavalli Village of
Bapulapadu Mandal as per FMB. As per the field verification, the mining was carried out
adjacent to the Bapulapadu Major NSP canal in Sy.No.12 of Mallavalli Village.

Environmental Engineer, Andhra Pradesh Pollution Control Board, Regiona! Office,
Vijayawada have inspected the area on 04.09.2021 along with the revenue officials and
reported that their office has not issued any permissions such as CFE, CFG of the board tg
this Gravel excavated area.

As per the Report of Revenue Officials and office records cof Assistant Director of
Mines & Geology, Vijayawada, No permits have been issued to above individuals for
excavation of Gravel in this excavated area and informed that the Mine owner had carried
out Mining operations without Environmental clearance from MOEF & CC, Gol and CFE 2
CFO from the Andhra Pradesh pollution ¢ontrol Board as required under section 25/26 of
Water Act (Prevention and Control of Pollution) 1974 and under section 21 22 of Ajr
(Prevention and Control of Pollution Act) 1981 and Amendments thereof.

The committee finally observed the following points

1. Illegal Mining was conducted in Sy.No.11, 12/1C, 12/1B, 12/1A & 12/2A by
the land owners.

II. ~ The gravel Mining is conducted without Permission from the concerned
authaorities,

III.  No Permissions were granted in the excavated area. Basing on the report of
the concemed the total quantity of Gravel excavated in Sy.No,11 & 12 of

Mallavalli Village is estimated as 33778.5 Cum.

Through the reference 9" & 10" cited, the Assistant Director of Mines % Geolegy,
Vijayawada has issued show Cause Notice to Sri Chinnala Gangaraju S/o Venkata Ramaywva
and Chinnala Narasayya S/o Subbaiah to expiain the reasons why the action should nat be
initiated against you for excavation of 33778.5 Cum of Gravel in Sy.No.12/1A, 1B, 1C,11 &
12/2A over an extent of Acs 3.41 Cts without permission from the concerned authorities
within 7 days from the date of receipt of the notice failing which necassary action will he
initiated as per existing A.P.M.M.C rules 1966.

Through the reference 11" cited, this office has requested the Tahsildar, Bapuiapad::
Mandal to serve the Show Cause Notice through concerned Village Revenue Officer as the
Show Cause Notice issued to Sri Chinnala Gangaraju has been returned by the Postal
Authorities due to party refused to take and also informed Descendants of Sri Chinnal=
Narasayya as the postal authorities returned the Show Cause Motice due to the Death of tha
person.

. Further, this office has served the Show Cause Notice to Chinnala Ganga Raju through
special messenger on 20.10.2021 through concerned Village Revenue Officer and VRO
concerned the has confirmed the Death of Sri Chinnala Narasayya and submitted Death
Certificate.

Through the reference 127 cited, this office has requested the Tahsildar, Bapulapadu

—

Mandal to kindly provide the legal heir certificate or Family member certificate of Sri
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Chinnala Narasayya so as to serve the notice to Descendants of the diseased person Sri
Chinnzla Narasayya.

Through the reference 13" cited, this office has issued a Demand Notice to Sri Chinnala

Gangaraju and directed him to pay an amount of Rs.1,62,81,687/- (One Crore Sixty Two
(zkhs Eighty One Thousand Six Hundred Eighty-Seven.Rupees Only) towards normal S.fee
along with 10 times Penalty, DMF 8 MERIT under Rule, 26 of APMMC Rules, 1966 within 15

" days from date of receipt of the Demand Notice and submit the ori_ginal challan to this

office, failing which action will be initiated to recover the mineral revenue dues under
Revenue Recovery Act, 1864 (Act-IT of 1864). This demand notice was suppressed due to
the nonaccountability of the Consideration Fee. On aforesaid facts and the latest report
/infermation submitted by this office to the Director of Mines & Geology, Ibrahimpatnam

vide ref.14" Cited.

Through the reference 15th cited, this office has issued a modified Demand Notice to Sri
Chinnala Gangaraju and directed him to pay an amount of Rs.1,77,48,069- (One Crore
Seventy-Seven Lakhs Forty-Eight Thousand Sixty Nine Rupees Only) towards Normal

Seigniorage fee(NSF) along with 10 times Penalty, DMF, MERIT & Consideration
Fee(1G0%o0n NSF) under Rule, 26 of APMMC Rules, 1966 within 15 days from date of receipt
of the Damand Notice and to submit the original challans to this office. Which failing action

will be initiated to recover the mineral revenue dues under the Revenue Recovery Act, 1864
(Act-I1 of 1864). But, the defaulter refused to take the Demand Notice; hence the postal

authorities returned the notice to the sender.

Through the references 16 & 17 Cited, this office has addressed a letter to the

Tahsildar, Bapulapadu requesting to kindly serve the Demand Notice to Sri Chinnala Ganga

Raju through the concerned Village Revenue Officer and take the acknowledgment.

Spon after the receipt of the information regarding the descendants of Sri Chinnala
Marasayya from the Tahsildar, Bapulapadu this office will initiate necessary action in this

matter.

This is submitted for favor of information and further necessary action.

Yours faithfully,

™ . rz_.".‘—m

l S E l;agu I
Asst. Director of Mines & ay,

'D/- Vijayawada.

Encl. As above

Copy submitted to the Collector and District Magistrate, Krishna Machilipatnam for favour of
information.

Copy submitted to the Deputy Director of Mines & Geology, Vijayawada for favour of
inforrmation '

Copy submitted to the Sub Collector, Vijayawada, for favour of infarmation

Copy submitted to the Revenue Divisional Officer, Nuzividu for favour of information.

Copy submitted to the Superintending engineer, Irrigation Circle vijayawada for favour of
inrorrnation

Copy submitted to the Executive Engineer and River Conscervaior, Krishna Central Division,
Vijayawada for favour of information.

Copy to the Tahsildar, Bapulapadu Mandal for information.
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